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PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha during the Fourteenth Session i.e. from
29 January,  2018 to 06 April, 2018.

NEW DELHI; SNEHLATA SHRIVASTAVA
June, 2018 Secretary General

Jyaistha, 1940 (Saka)

(v)



$ The first sitting commenced with the playing of  National Anthem.
* The sitting ended with the playing of National Song.

** In order to enable standing Committees to consider the Demands for Grants the House
was adjourned on 9.2.2018 to meet again on 5.3.2018.

1. DURATION OF SESSION

(14th Session of 16th Lok Sabha)

1. Date of Commencement : $29 January, 2018

2. Date of Adjournment sine die : *6  April, 2018**

3. Date of prorogation : 6  April, 2018

4. Total number of days of Session : 29 days

5. Number of Actual days of Sittings : 29

6. Number of  hours of sittings : 34 hours 5 minutes
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SUMMARY
 1. Bills pending at the end of last Session (Thirteenth Session) 28
 2. Bills introduced 5
 3. Bills opposed at introduction stage 1
 4. Bills passed by Rajya Sabha and laid on the Table Nil
 5. Bills passed by Rajya Sabha and laid on the Table—returned

by Lok Sabha with amendments Nil
 6. Bills passed by Rajya Sabha and laid on the Table during

earlier Session—returned by Lok Sabha with amendments Nil
 7. Bills returned by Rajya Sabha with amendments and laid

on the Table of Lok Sabha Nil
 8. Bills passed 5
 9. Bills in respect of which amendments made by Rajya Sabha

were agreed to by Lok Sabha Nil
10. Bills in respect of which amendments made by Rajya Sabha

were not agreed to by Lok Sabha Nil
11. Bills negatived Nil
12. Bills withdrawn Nil
13. Bills—debate concluded but further motions not taken up Nil
14. Motions for adjournment of debate on the Bills adopted Nil
15. Bills referred to Select Committee Nil
16. Bills referred to Joint Committee Nil
17. Bills reported by Select Committee Nil
18. Bills reported by Joint Committee Nil
19. Bills originated in and referred to Joint Committee by Rajya

Sabha in respect of which motion for concurrence were
adopted by Lok Sabha Nil

20. Bills referred to Standing Committees by Chairman/Speaker 1
21. Bills reported by Standing Committees 2
22. Bills pending at the end of Fourteenth Session of Sixteenth 28

Lok Sabha

5



(SUMMARY)
(iii) Private Members' Bills
1. Bills pending at the end of the last session 804
2. Bills introduced NIL
3. Bills withdrawn NIL
4. Bills negatived NIL
5. Bills removed from the Register of Pending Bills NIL
6. Bills-part discussed 2#

7. Bills pending at the end of the Session vide para 804
No. 6874 of Bulletin—Part II, dated, 07.05.2014

# Including the Rights of Transgender Persons Bill, 2014, as passed by Rajya Sabha,
which remained part-discussed during Ninth Session.
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12. PANEL OF CHAIRPERSONS

Sl. Name of the  Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi
2. Shri Hukm Deo Narayan Yadav

Prof. K.V. Thomas$

3. Shri Anandrao Adsul
4. Shri Pralhad Joshi 09.06.2014*
5. Dr. (Smt.) Ratna De (Nag)
6. Shri Ramen Deka
7. Shri Konakalla Narayan Rao

Shri Hukum Singh%

8. Dr. P. Venugopal
9. Shri K.H. Muniyappa 11.12.2014^

10. Shri Kalraj Mishra 15.03.2018#

* Announcement made in the House on 09.06.2014.
$ Ceased to be a member of Panel of Chairpersons on 12.12.2014.
^ Announcement made in the House on 12.12.2014.
% Passed away on 03.02.2018.
# Announcement made in the House on 16.03.2018.

**
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13. PAPERS LAID ON THE TABLE

(a) By Government ................................................. 1185
(b) By Private Members ......................................... Nil
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# Including Starred Question No. 221 deleted under Rule 47 of ‘Rules of Procedure and
conduct of Business in Lok Sabha’.

@ Including 02 Unstarred Questions deleted from Unstarred List due to death of
Shri Chintaman Navsha Wanaga, MP.

16. QUESTIONS

INFORMATION RELATING TO QUESTIONS FOR INCLUSION IN
‘’RESUME OF WORK DONE BY LOK SABHA’’ DURING THE

FOURTEENTH SESSION OF SIXTEENTH LOK SABHA

(i) Starred Questions

(a) Number of Questions put down in the Question
Lists for Oral answer 580#

(b) Number of Questions Orally answered 24

(ii) Unstarred Questions

Number of Questions put down in the Question Lists for
Written answers 6670@

(iii) Answers Laid on the Table

Number of Questions (SQ 555 + USQ 6668) for which 7223
Written answers were laid on the Table

(iv) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received 2
(b) No. of Notices of SNQ admitted NIL
(c) No. of Notices of SNQ clubbed with SQ NIL
(d) No. of Notices of SNQ disallowed 2

(v) Half-an-Hour discussion

(a) No. of Notices of Half-an-Hour  Discussion received 1
(b) No. of Notices of Half-an-Hour Discussion admitted NIL
(c) No. of Notices of Half-an-Hour Discussion discussed NIL
(d) No. of Notices of Half-an-Hour disallowed/lapsed 1

(vi) Statement(s) made by Minister correcting replies
already given
No. of answers corrected 2

33
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(vii) Abstract of statement(s) made by Ministers correcting the
replies already given by them to questions in  Lok Sabha

Sl. Date of Statement No. of Date of Subject of the
No. correcting made by Question answer question

the reply to which to the
statement Question
was made

1. 13.03.2018 Ministry of USQ No. 1838 06.03.2018 “Damaged
Consumer Affairs, Wheat in
Food and Public Punjab”
Distribution

2. 04.04.2018 Ministry of External USQ 14.03.2018 “Absconding
Affairs No. 3198 Businessmen”

34
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(vi) Statement indicating matters of urgent public importance raised
(i) after Question Hour and (ii) before the adjournment of

 House for the day during Fourteenth Session of
 Sixteenth Lok Sabha

Date No. of No. of Time Taken Number of
Matters Members who ————— notices
raised spoke/associated H.  M. received

1 2 3 4 5

29.01.2018 Nil Nil Nil Nil

30.01.2018 Nil Nil Nil Nil

31.01.2018 Nil Nil Nil Nil

05.02.2018 Nil Nil Nil Nil

06.02.2018 Nil Nil Nil 19

07.02.2018 Nil Nil Nil 107

08.02.2018 Nil Nil Nil 109

09.02.2018 Nil Nil Nil 110

05.03.2018 Nil Nil Nil 63

06.03.2018 Nil Nil Nil 49

07.03.2018 Nil Nil Nil 89

08.03.2018 Nil Nil Nil 74

09.03.2018 Nil Nil Nil 44

12.03.2018 Nil Nil Nil 51

13.03.2018 Nil Nil Nil 60

14.03.2018 Nil Nil Nil 67

15.03.2018 Nil Nil Nil 44

16.03.2018 Nil Nil Nil 25

19.03.2018 Nil Nil Nil 35

20.03.2018 Nil Nil Nil 42
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1 2 3 4 5
21.03.2018 Nil Nil Nil 19

22.03.2018 Nil Nil Nil 19

23.03.2018 Nil Nil Nil 19

27.03.2018 Nil Nil Nil 20

28.03.2018 Nil Nil Nil 13

02.04.2018 Nil Nil Nil 12

03.04.2018 Nil Nil Nil 13

04.04.2018 Nil Nil Nil 10

05.04.2018 Nil Nil Nil 06

06.04.2018 Nil Nil Nil 06

Total Nil Nil Nil 1125
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22. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR
 BY HS, HDS, MEMBERS OF PANEL OF CHAIRPERSONS

(from 29.01.2018 to 09.02.2018 and 05.03.2018
 to 06.04.2018)

No. of days Total Time Spent
H. M.

Hon'ble Speaker 29 20 31

Hon'ble Deputy Speaker 03 10 54

Shri K.H. Muniyappa 02 02 07

Shri Arjun Charan Sethi 01 00 45
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DETAILED STATEMENT SHOWING ACTUAL TIME SPENT IN
 THE CHAIR BY HS, HDS AND  MEMBERS OF PANEL OF

CHAIRPERSONS
(from 29.01.2018 to 09.02.2018 and 05.03.2018 to 06.04.2018 )

Date Time Spent Total Time
H. M.

    1             2                                           3

HS

29.01.2018 1221 to 1223 hrs. 00 02

01.02.2018 1100 to 1252 hrs. 01 52

05.02.2018 1100 to 1109 hrs. 00 09

06.02.2018 1100 to 1111 hrs. 00 11

1120 to 1310 hrs. 01 50

1343 to 1432 hrs. 00 49

1447 to 1455 hrs. 00 08

1531 to 1639 hrs. 01 08

2042 to 2226 hrs. 01 44

07.02.2018 1100 to 1347 hrs. 02 47

1502 to 1611 hrs. 01 09

08.02.2018 1100 to 1129 hrs. 00 29

1145 to 1238 hrs. 00 53

1659 to 1821 hrs. 01 22

09.02.2018 1100 to 1106 hrs. 00 06

1201 to 1209 hrs. 00 08

05.03.2018 1100 to 1108 hrs. 00 08

1200 to 1205 hrs. 00 05

06.03.2018 1100 to 1102 hrs. 00 02

1200 to 1212 hrs. 00 12
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  1             2                                           3

07.03.2018 1100 to 1102 hrs. 00 02
1200 to 1208 hrs. 00 08

08.03.2018 1100 to 1108 hrs. 00 08
1200 to 1208 hrs. 00 08

09.03.2018 1100 to 1108 hrs. 00 08
1200 to 1206 hrs. 00 06

12.03.2018 1100 to 1103 hrs. 00 03
1200 to 1211 hrs. 00 11

13.03.2018 1100 to 1104 hrs. 00 04
1200 to 1208 hrs. 00 08

14.03.2018 1100 to 1104 hrs. 00 04
1200 to 1238 hrs. 00 38

15.03.2018 1100 to 1106 hrs. 00 06
1200 to 1227 hrs. 00 27

16.03.2018 1100 to 1113 hrs. 00 13
1200 to 1206 hrs. 00 06

19.03.2018 1100 to 1101 hrs. 00 01
1200 to 1208 hrs. 00 08

20.03.2018 1100 to 1102 hrs. 00 02
1200 to 1213 hrs. 00 13

21.03.2018 1100 to 1102 hrs. 00 02
1200 to 1207 hrs. 00 07

22.03.2018 1100 to 1103 hrs. 00 03
1200 to 1208 hrs. 00 08

23.03.2018 1100 to 1104 hrs. 00 04
1200 to 1209 hrs. 00 09

27.03.2018 1100 to 1102 hrs. 00 02
1200 to 1208 hrs. 00 08

28.03.2018 1100 to 1103 hrs. 00 03
1200 to 1210 hrs. 00 10



66

02.04.2018 1100 to 1103 hrs. 00 03
1200 to 1213 hrs. 00 13

03.04.2018 1100 to 1103 hrs. 00 03
1200 to 1217 hrs. 00 17

04.04.2018 1100 to 1102 hrs. 00 02
1200 to 1211 hrs. 00 11

05.04.2018 1100 to 1102 hrs. 00 02
1200 to 1211 hrs. 00 11

06.04.2018 1100 to 1115 hrs. 00 15

TOTAL TIME SPENT IN THE CHAIR 20 31

HDS Time Spent Total Time
H. M.

06.02.2018 1639 to 2015 hrs. 03 36
07.02.2018 1611 to 2100 hrs. 04 49
08.02.2018 1238 to 1507 hrs. 02 29

TOTAL TIME SPENT IN THE CHAIR 10 54

Shri K.H. Muniyappa Time Spent Total Time
H. M.

06.02.2018 1310 to 1343 hrs. 00 33
2015 to 2042 hrs. 00 27

08.02.2018 1507 to 1614 hrs. 01 07

TOTAL TIME SPENT IN THE CHAIR 02 07

Shri Arjun Charan Sethi    Time Spent                 Total Time
H. M.

08.02.2018 1614 to 1659 hrs. 00 45

TOTAL TIME SPENT IN THE CHAIR 00 45

  1             2                                           3



23. STATEMENT SHOWING ACTUAL TIME TAKEN ON
 VARIOUS KINDS OF BUSINESS TRANSACTED DURING

THE FOURTEENTH SESSION OF SIXTEENTH
 LOK SABHA

Business Time taken Percentage of the
H M total time taken

President's Address 10 43 31.44

BILLS

(a) Government Bills 00 39 1.90

BUDGETS—

(a) Union Budget 14 06 41.37

MATTERS UNDER RULE 377 00 33 1.61

QUESTIONS 01 07 3.28

RESOLUTIONS—

(a) Statutory Resolution 00 02 10

STATEMENTS—

Rule 372 and Direction 73A 00 47 2.30

OTHER MATTERS such as Oath or
Laid on the Table,Obituary
References, Questions of
Privileges, Points of  Order, Personal
Explanations etc 06 08 18

TOTAL 34 05 100
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